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order No.l dated 11.9,2002
Perused the office Note, This

OeA. e registered and a Sl, No. Be assiened,

MEMB ER ICIAL)

Order dated 11.9,2002
. Existence of grievances is not

enough te appreach the Court directly. One

must try to redress his grievances before th
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avtherities in the Department, Here is a

case where the applicant being agegrieved by

the selection of Respondent No.5 as GDSBPM,
Raikala B.O0. has approached this Trid®unal
directly, without appreachine the hieher
compet ent authorities., In the said:premises,
we dispese of this Original Aspplicatien,
without entertainine the same, with a directien
teo Respondents(Res, No,2) to consider the
erievances as raised sy the applicant in the
present O.,A, by treating the same as his |

| resresentatien. Res. No,l should examine the
matter and pass necessary orders within a
period of three months from the date of receist
of copies of this order, Until the hisher
authority (Res. No,}) takes a decision in the
matter, the app@:‘l::n_t‘:_ment of Res,5 to the post

in questioen shall&be treated as final.

Send coples of this erder)along with

copies of O.A.)te Respondent s, Free copies of

this erder be made available to the counsel for
the applicant as well as Shri A.K.Bose, Senior

Standine Counsel appearing en behalf of the

nion of India, on whom a copy of O.A:/\h/?-

already been served. :
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